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*[ THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRl H. R. GOKHALE): (a) 
The Geological Survey of India have indicated 
a possible ore reserve of 115 million tonnes of 
various grades of pyrites in Blocks A, B, C & 
D in Saladipura. M/S Pyrites, Phosphates and 
Chemicals who are doing the Exploratory-
cum-Mining work of these pyrites have so far 
proved 6 million tonnes of ore out of a total 
reserve of about 25 million tonnes pyriles of 
about 25% sulphar grade indicated in Block 
'A'. M/S Pyrites, Phosphates and Chemicals 
Ltd. have engaged M/S R T Z Consultants 
Ltd., a U.K. firm, to prepare a feasibility report 
on these reserves. 

(b) and (c) On a request from the Go-
vernment of Rajasthan in regard to the setting 
up a fertilizer plant in Rajasthan based on the 
r«ck-phosphates and pyrites deposits in the 
State, a Working Group was set up by the 
Government of India to look into the 
feasibility of setting up of a fertilization 
complex in Rajasthan.   Th» Work- 

+f t   Rrmtich  trnnclntinn 

ing Group has indicated the possibility of 
establishing such a complex in Rajasthan. 
Further action towards the establishment of the 
complex will be considered after the 
commercial exploitation of these deposits is 
established.] 

J PRICE OF JUTE 

339. SHRI SITARAM KESRI: Will the 
Minister of FOREIGN TRADE he pleased to 
state: 

(a) whether the Agriculture Price Co-
mmission has recommended the fixation of a 
statutory minimum price for jute; and 

(b) if so, the sters taken to implement the 
recommendations ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI A. 
C. GEORGE): (a) and (b) The Report of the 
Agricultural Prices Commission on price 
policy for raw jute for the 1972-73 season has 
been received and is under consideration. 
Government's decisions in the matter are 
expected to be announced shortly. 
___  

CALLING     ATTENTION    TO   
AMATTER OF URGKNT 
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BORDER DISTRICT   OFBlKANER AND 
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[MR. DEPUTY CHAIRMAN in the Chair] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (WILL 
ALSO ASSIST THE PRIME MINISTER IN 
PARLIAMENTARY WORK RELATING TO 
DEPATMENTS OF ATOMIC ENERGY AND 
ELECTRONICS) (SHRI K. C. PANT): Sir, of 
the two indi-i viduals mentioned, Dr. Darel A. 
Frohrib a has not been granted any visa nor is 
there any information of his having visited the 
country. Mr. Richard Newton Blue was granted 
visa valid for 10 months'stay in India up to 20th 
July, 1972 for undertaking research on some 
aspects of agricultural administration, with 
special reference to Rajasthan. He was staying 
at Jaipur and is known to have visited Bikaner 
in November, 1971, for sight-seeing. There is 
no information of his having visited 
Ganganagar District. Nothing adverse has come 
to the notice of Government with regard to his 
activities. 

12 NOON 

 

Mr. Khan said he knew there were CIA 
agents in the universities and political parties 
who visited the U. S. A. on lecture tours and 
accepted huge amounts for these assignments. 
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SHRl K. P. SUBRAMANIA MENON 
(Kerala) : I am surprised that the Minister is 
taking a very light view of the whole matter. 
There are two or three things which are 
significant in the whole affair. First is the date. 
This man, Mr. Blue, is supposed to have come 
to Bikaner in November 1971. And November 
1971 was a significant date because on 
December 3 the Pakistanis had launched attack 
on us. Naturally, our armies and defence 
preparations would have been in full swing 
along the border districts' of Rajasthan. And 
there could be no doubt that that could be one 
of bis research problems at that time in which 
Mr. Blue was engaged in. 

Secondly, Sir, what has  an American to do 
with   the   agricultural   administration in India 
?   I   am   surprised   why   should   the 
Government   of  India  give   visas to   any 
Americans to   carry   on   research   work   in 
agricultural administration   in   India which is a 
pure and simple  internal matter of the country.    
We should not allow  anybody to do any sort  of 
research on   what  sort of administration we 
carry on in this   country, and how it is   carried   
on etc.    This is the point.    It has been revealed 
in innumerable documents about the   C.I.A. in   
the American press   itself  that the   C.I.A.   has 
been carrying on   espionage   activity, 
intelligence activity and   all   sorts   of other  
activities through the agency of the co-called 
scholars of Universities,   This has been  proved 
that in the   case  of  Peru,   Chile and   so many 



other places, even in India, that they have I 
interfered in the internal affairs of these 
countries and they have instigated many anti-
progressive measures. They have carried on 
their subversive activities through these 
agencies which are so-called academic pursuits. 

Sir, the fourth point that has to be con-
sidered is that imperialism doss not always 
work through open military or economic 
penetration. Cultural imperialism is one of the 
most important aspects of subverting the 
national identity and national consciousness of 
a people. The American C.I.A. has been 
engaged in this work of cultural imperialism 
or for subverting cultural roots and ths 
national ideals of the people, especially poor 
and developing countries throughout the 
world. Considering all these points, is it not a 
fact that the Minister is taking a light view of 
the whole thing specially when the Chief 
Minister is reported to have said that there are 
a large number of C.I.A. agents working in the 
Universities in Rajasthan, taking huge sums of 
money from the C.I.A. or such agencies 
financed by the C.I.A. or which are 
subservient to the interest of the C.I.A.? And 
ths whole Government of India is taking such a 
light view of the whole thing. Therefore, may I 
know from the Government of India whether 
the Government of India will have a review of 
all the research projects now being conducted 
by different American universities or 
idividuals or academicians or whatever they 
are, in this country, and consider the relevance 
of such research projects to Indian conditions 
or their utility to India and stop all irrelevant 
and useless research activities by foreign 
nationals in India ? Secondly, I would like to 
know whether the Government of India will 
review all the grants and other props given to 
Indian scholars to go abroad on research 
followships from American universities or 
American agencies, so as to prevent the 
corruption and subversion of their Ijyalty to 
this oj.itry. TntrJIy, I woald like to know 
whether ths Government will consider thit in 
future, all ths research projects wnich are to be 
financed from abroad, should be routed 
through one of ths agencies of the 
Government of India like, say, the Indian 
Council of Social Sciences Research vetted by 
it as to their probablfc utilisation by foreign 
agencies against this country or its interests. 

SHRI K, C. PANf : Sir, I have already 
indicated that a careful scrutiny is being made 
of the various research projects and exchange 
programmes. In fact, I have indicated that it is 
as a result of this scrutiny that the other project, 
which involved two Indian and two American 
Professors, was not acce ted on the advice of 
the Indian Council of Social Sciencers 
Research. Therefore, screening is being dons 
and that is what I have indicated earlier. 

Now, about the visit of Prof. Blue to 
Bifcaner in 197:, my information is that he 
went there on the II th and 12th of Nsvem-ber, 
1971. The State Government have no 
information about the indulgence of Mr. Blue 
in CIA activities. . . 

SHRI K. P. SUBRAMANIA MENON: 
Obviously he will not inform the State 
Government of what he is doing. 

SHRI K. C. PANT: Obviously the State 
Government have their own ways of finding 
out.    And my information also is... 

SHRI BHUPESH GUPTA : If the way is 
obvious, then it is hardly the way to find out. 

SHRI K. C. PANT : It is obvious perhaps 
to you but not to the person cancerned. You are 
supposed to be in the know of many things 
which they do not know. 

As I said, screening is already being done. 

SHRI K. P. SUBRAMANIA MENON : It 
is not effective. 

SHRI K. C. PANT : It is no use inter-
rupting me. I have said that screening is done. 
The Education Ministry is there. The Indian 
Council of Social Sciences re Reseasah is 
there. These are the people who go into these 
matters. There are experts and itis for them to 
go into this. 

So far as ths revelations in the American 
press regarding the CJA activities go, I can 
assure my hon. friend that we are fully alive to 
these revelations. In 1966 wh»n these things 
came out tn the New York 

153 Calling Attention \Zl MAY 1972 ]     to a Matter of Urgent Public        154 
Importance 



155 Callhw Attention \ RAJYA SABHA ]    to a Matter of Urgent Public       156 
Importance 

[Shri K. C. Pant] Times, we took nole of all those 
things. We took note of them and of the conduit 
agencies. We are certainly particularly watchful 
about all these revelations and the implications of 
these revelations. That I can assure him. Then, as 
far the subverting of the national identity and the 
cultural roots of this country, I do not think that 
these are matters which can be subverted by a few 
CIA agents. I do not share my hon. friend's 
apprehension in this regard; 
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missions in this country,   according   to   the 
latest figure given to us. 

SHRI K. C. PANT : He has   answered a 
question recently   on   the subject in which he 
has given the information with him.    He said 
just now, only recently he has given the full facts 
to the House. 

SHRI BHUPESH GUPTA (West Bengal): 
Rupees 249 crores are now earmarked   for   the   
expenditure of  American 

SHRI N. G. GORAY (Maharashtra) 
That is reported also in the press. 
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PAPERS LAID ON THE TABLE 

REPORT (1970-71) ON THE ACTI-
VITIES OF THE RUBBER BOARD, 
KOTTAYAM AND RELATED PAPERS 

THE DEPUTY  MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI A. 
G. GEGRGE) : Sir, I beg to lay on the Table a 
copy of the Report on the activities of the 
Rubber Board, Kottayam, for the year 1970-
71, together with a statement (in English and 
Hindi) giving reasons for not laying 
simultaneously the Hindi version of the 
Report. [Placed in Library. See No. LT—
3023/72]. 

I. ANNUAL REPORT AND ACCOUNTS(1970-71) 
OF THE  MADRAS FERTILISERS     

LIMITED       AND RELATED PAPERS 

H. ANNUAL REPORT AND ACCOUNTS (1970-
71)OF THE PYRITES PHOSPHATES    AND    
CHEMICALSLIMITED   AND   RELATED 

PAPERS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI DALBIR SINGH) : Sir, I beg 
to lay on the Table a copy (in English and 
Hindi) each of the following papers, under 
sub-section (1) of section 619A of the 
Companies Act, 1956 :— 

I. (i) Fifth Annual Report and Accounts of 
the Madras Fertilizers Limited, for 
the year 1970-71, together with the 
Auditor's Report on the Accounts 
and the comments of the 
Comptroller and Auditor General of 
India thereon. 

(ii) Review by Government on the 
working of the Company. [Placed 
in Library. See No. LT—3083/72 
for (i) and (ii) ]. 

II. (i) Eleventh Annual Report and Accounts 
of the Pyrites, Phosphates and 
Chemicals Limited, for the year 
1970-71, together with the 
Auditors' Report on the Accounts 
and the comments of the 
Comptroller and Auditor General 
of India ihereon. 

(ii) Review of Government on the 
working of the Company. [Plactd 
in Library. See No. LT—3057/72 
for (i) and (ii) ] 

THE   KEROSENK   (F[XATION OF CEILING    
PRICES)    THIRD AMENDMENT ORDER, 
1972. 

SHRl DALBIR SlNGH : Sir, I also beg to 
lay on the Table a copy (in English and Hindi) 
of the Ministry of Petroleum Chemicals 
Notification G. S. R. No. 276 (E), dated the 
8th May, 1972, publishing the Kerosene 
(Fixation of Ceiling Prices) Third Amendment 
Order, 1972, under sub-section (6) of section 3 
of the Essential Commonities Act, 19i5. 
[Placed in Library. See No. LT—2082/72]. 

PRESENTATION OF PETITION BY 
THE EMPLOYEES OF THE CATE-

RER RUNNING THE CANTEEN 
ATTACHED TO THE CENTRAL 

GOVERNMENT HOSTEL, NIZAM 
PALACE, CALCUITA RE. THEIR 

SERVICE CONDITION 

SHRI SASANKASEKHAR SANYAL 
(West Bengal) : Sir, I beg to present a 
petition signed by twelve employees of the 
Caterer who is running the canteen attached 
to the Central Government Hoslel, Nizam 
Palace, Calcutta, regarding their service 
ondition. -----  

 

LEAVE OF ABSENCE TO SHRl 
SITARAM JAIPURIA 

MR. DEPUTY CHAIRMAN : I have tc 
inform Members that the following letter dated 
the 15th May, 197k., has been received from 
Shri Sitaram Jaipuria : 

"I am leaving for foreign countries on 
the 18th of May, and wi)l not therefore be 
able to attend the rest of the current 
session. Leave of absence may therefore 
kindly be granted to me." 

Is it the pleasure of the House that per-
mission be granted to Shri Sitaram Jaipuria for 
remaining absent for the rest of the meetings 
of the House during the current session ? 

(No. hon. Member dissented.) 

MR. DEPUTY CHAIRMAN : Permission 
to remain absent is granted. 




